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SHRI SHANT; BHUSHAN: I am
coming to that.

) MR. SPEAKER: He is still reply-
ing, :

SHRI SHANTI BHUSHAN: There
is a standarq procedure laid down
that three to six months before a
vacancy is due to warise proposal has
to be made. There are some vacancies
which are known that they are
going to arise on such and such a date,
Sometimes vacancies may arise on
account of either elevation of a judge
to the Supreme Court or somebody
dying or somebody resigning and so
on. In that case within a month of
occurrence of the vacancy, the Chief
Justice is required to initiate the pro-
posal. Otherwise where the wvacancy
can be anticipated, three to six inonths
before vacancy arises he has to make
the proposal. In fact, we have started
now a new innovation for the first
time. After thi; Government took
office, the Law Ministry takes now an
initiative anq keeps on reminding,
keeps a track as to where the matter
is pending. 71t keeps on reminding
either the Chief Justice or the Chief
Minister, etc. to expedite matters, so
that the appointments can be made.
Committee for Revision of Electoral
Rolis

*853. SHR] CHATURBHUJ. will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is proposed to set up
a committee for intensive revision of
electoral rolls as also for recommend-
ing structural organisation: and

(b) if so, the details in regard to the

composition and the terms of reference
of the committee?

THE MINISTER OF LAW. JUS-

TICE AND COMPANY AFFAIRS -

(SHR; SHANTI HUSHAN): (a) and
(b). The ZElection Commission has
constituteg a Committee consisting of
the following officials to study in
depth the existing set-up of election
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machinery in various States. and
Union territories, at different levels
i.e. State, District, Taluk/Tehsil/Block
and to recommend a mode] set-up of
the election machinery for each such
leveli—

Chairman
1. Shri R. Sampathkumaran,
Chiet Electoral Officer. Karna-
taka.
Members

2. Shri R. K. Pandey, Chief Elec-
toral Officer, Madhya Pradesh,

3. Shri J. N. Bhattacharjya, Chief
Electora] Officer, Tripura.

4. Shri H. S. Dubey, Chief Elee-
toral Officer, Himacha] Pra-
desh.

5. Shri S. N. Sinha, Joint Chief
Electoral Officer, Bihar,

6. Shri G. C. Upreti, Joint Chief
Electorai Officer, Uttar Pra-
desh.

Member-Secretary

7. Shri K. Ganesan, Under Secre-
tary (Legal) Election Com-
mission of India, .

The Committee may associate any
other officer if they think if necessary
so to do in the interest of the work
of the Committee. The terms of
reference of the Committee are:—

(1) To study in gepth the exist-
ing set-up of election machi-
nery in various States and
Union territories at different
levelg to deal with—

(a) Preparation and revision of
electoral rolls;

{b) Conduct of elections; and
(¢) Matters incidental thereto.

(2) To make recommendations in
_regard to a mode] set-up of
the election machinery at
various levels . in the States/
Union territories,
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SHRI P. A. SANGMA: In the last
conference of the Chief Electoral
Officers held in New Deihi, the Chiet
Election Commissioner giccloscd that a
large number of foreign nationals was
found included in the electora] rolls
of the North-eastern region. It was
further disclosed that in ong State the
number of foreign nationaly wag upto-
30 per cent, Therefore, it was sug-
gested by the Chief Election Commis-
sioner that a thorough inquiry should
be made into this, and the system of
issuing identity cards should be
considered as far s North-eastern
region is concerned. I would like to
know from the hon, Minister: what
steps have the Government taken in
this regard Have the Government
accepted this recommendation?

SHR]I SHANTI BHUSHAN: So far as
the issue of identity card to each
voter ig concerned, that is a compli-
cated matter and it regquires study in
depth. The Election Commission has
directed that an experiment should be
carried out in some arcag angd then it
should be studied whether it should.

be absolutely workable,





